GOVERNMENT OF INDIA

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
UDYOG BHAVAN, New Delhi- 110 011

POLICY CIRCULAR NO. 2/2002-2007 Dated: 16.4.2002

To

All Licensing Authorities
All Commissioners of Customs,

Subject: Import of crude drugs, listed at licensing note no. 2 at the end of Chapter 12 of ITC(HS)
Classification.

Attention is invited to licensing note no. 2 at the end of Chapter 12 of ITC(HS) Classifications of Export and
Import Items, 2002-2007. Import of the crude drugs listed at the aforementioned licensing note is free. The heading of
the table, stating that import is subject to actual user condition, is an editing error. Thus, the same may be ignored.

The heading would read as under:

List of crude drugs required for the Manufacture of Ayurvedic, Unani or any other system of medicine
allowed for Import without a Licence. (the words “Subject to Actual User Condition” stand deleted).

This issues with the approval of Director General of Foreign Trade.

(A.K.Sinha)
Dy. Director General of Foreign Trade

http://dgft.gov.in/exim/2000/cir/cir02/cir0202.htm[2/17/2017 3:57:55 PM]
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